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 MR,  SPEAKER  :  No.  I  have  not  per-
 mitted  him.  Jt  will  not  go  on  record.

 Ne  hrs,

 PAPERS  LAID  ON  THE  TABLE

 MONOPOLIES  AND  RESTRICTIVE  TRADt
 Practices  (AMENDMENT)  RULES

 THE  MINISTER  OF  COMPANY  AFF-
 AIRS  (SHRT  RAGHUNATHA  REDDY):  |
 beg  to  lay  on  the  Table  a  copy  of  the  Mo-
 nopolies  and  Restrictive  (Trade  Practices)
 (Amendment)  Rules,  97f  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No.  G.S.R.  92  in  Gazette  of  India
 dated  the  !2th  January,  1971,  uuder  sub-
 section  (3)  of  section  67  of  the  Mono-
 polies  and  Restzictive  Trade  Practices  Act,
 1969.  [Placed  in  Library  See  No.  LT-
 16/71.)

 GOLD  CONTRUL  AMENDMENT
 RULES,  INCOME.-TAX  (FIFTH  AMEND-
 MENT)  RULES  WEALTH-TAX  (AMEND.
 MENT)  RULES,  AND  NOTIFICATION
 UNDER  CENTRAL  EXCISES  AND  SALT
 ACT,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  I  beg  to  Jay  on  the
 Table~

 qQ  A  copy  of  the  Gold  Control  (Forms,
 Fees  and  miscellancous  Matters)  Amen-
 dment  Rules,  970  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No,  8.0.  9  in  Gazette  of
 India  dsted  the  2nd  January,  97I,
 vader  sub-section  (3)  of  section  4
 of  the  Gold  (Control)  Act,  1968,
 {Placed  in  Library  See  No,  LT.
 way

 (2)  A  copy  of  income-tax  (Fifth  Amend-
 ment)  Rules,  970  (Hindi  und  English
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 versions)  published  in  Notification
 No.  §.0,  4001  in  Gazette  of  India
 dated  the  l6th  December,  1970,  under
 section  296  of  the  Income-tax  Act,
 96l  together  with  an  explanatory
 Memorandum.  [Placed  in  Library  See
 No,  LT-38{73,]

 GQ  A  copy  of  the  wealth.tax,  (Amendment)
 Rules,  1971  (Hindi  and  English  versions)
 published  in  Notitication  No.  $0.  999
 in  Garvette  of  India  dated  the  Ist
 March,  1971,  under  sub-section  (4)  of
 section  46  of  the  Wealth  Tax  Act
 1957,  (Placed  in  Librury  See  No.
 LT.39/73,]

 (4)  A  copy  each  of  the  following  Now-
 fication  (Hindi  and  English  versions)
 under  section  38  of  the  Central  Exciges
 and  Salt  Act,  1944  .—

 qd  The  Central  Fxeise  (Four-
 teenth  Amendment)  Rules,  970
 published  in  Natification  No.
 G.S.R.  2065  in  Gazette  of  India
 dated  the  26th  December,  £970,

 The  Central  Fyesse  (First  Amend-
 ment)  Rules,  397]  published  in
 Notification  No,  G.S.R.  63  in
 Garette  of  India  da’ed  the  %h
 January,  1971,  [Placed  in  Libra-
 ry  See  No,  LT~20/7!.]

 (ir)

 (5)  Acopy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  section  159  of  the  Customs  Act,
 i962  and  section  38  of  the  Central
 Excises  and  Salt  Act,  I944  :~—

 {i}  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Highty-second  Amendment  Rules,
 4970,  published  in  Notification
 No,  प,  8,  R,  984  in  Gazette  of
 India  dated  the  Sth  December,
 1970,

 The  Customs  and  Central  Excise (४)
 Duties  Export  Drawback  (General)
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 (sii)

 (iv)

 {v)

 (vi)

 Eighttbird  Amendment  Rules,
 1970,  published  in  Notification  No
 G.S.R.  2004  in  Gazette  of  india
 dated  the  I2th  December,  1970,

 The  Customs  and  Central  5४९५७
 Duties  Export  Drawback  (General)
 Eighty-fourth  Amendment  Rules,
 I970,  published  in  Nolitication
 No.  G.S.R.  2036  in  Gazette  of
 India  dated  the  !9th  December,
 1970,

 The  Customs  and  Central  Lacise
 Duties  Export  Drawhack  (General)
 bighty-filth  Amendment  Rules,
 4970,  pubhshed  in  Notincation
 No.  GS.R  2037  in  Gazette  of
 India  dated  tne  '9th  December,
 1970.

 The  Customs  and  Central  Lxcise
 Duties  Export  Drawback  (General)
 Eighty.sixth  Amendment  Rules,
 1970,  published  in  Notification
 No.  G,S.R.  2038  in  Garette  of
 India  dated  the  191  December,
 1970,

 The  Custons  aud  Central  Eacise
 Duties  Export  Drawback  (Generals
 Eighty-seventh  Amendment  Rules,
 1970,  published  in  Notification
 No.  G.S.R.  2039  in  Gaveite  of
 india  dated  the  9h  December,
 1970,

 (vii)  G.S.R,  2042  published  in  Gavette

 (viii)

 of  India  dated  the  9th  Decembe:  ,
 970  containing  erratum  tu  Noti-
 fication  No,  G.S.R.  859  dated  the
 3ist  October,  1970,

 The  Customs  and  Centrai  Excise
 Duties  Export  Drawback  (General)
 Righty-nigut  Amendmeut  Rules,
 1970,  published  in  Notification
 No.  G.S.R  2066  in  Gazette  of

 oe
 dated  the  26th  December,

 a.

 {in}  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
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 (x)

 (xi)
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 Eighty-ninth  Amendment  Rules,
 1970,  published  in  Notification  No,
 GLS.R.  2067  in  Gazette  of  India
 dated  the  26th  December,  1970,

 The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 First  Amendment  Rules,  97]  pub.
 lished  in  Notification  No.  G.S.R,
 39  in  Gazette  of  India  dated  the
 2nd  January,  1973,  ‘

 The  Customs  and  Cential  Excise
 Duties  Export  Di  awback  (Genera!)
 Second  Amendment  Rules,  1971
 published  in  Notification  No.
 GSR.  &4  in  Gazette  of  India
 dated  the  With  January,  i97),

 (aii)  The  Customs  and  Central  Excize

 (ain)

 (sav)

 Duties  Export  Drawback  (General)
 Thud  Amendment  Rules,  1971
 published  in  Notification  No.
 GSR.  85  in  Gazette  of  india
 dated  the  i6th  January,  1971,

 Lhe  Customs  and  Centtal  Excise
 Duties  Export  Drawback  (General)
 Fourth  Amendment  Rules,  1971
 rublished  in  Notification  No.
 G.S.R,  Wb  in  Gazette  of  India
 dated  the  23:d  January,  1971.

 The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Fifth  Amendment  Rules.  I97  pub-
 lished  in  notifieation  No.  G.S.R,
 412,  ॥  Gazette  of  India  dated  the
 23rd  January,  !97}.

 (xv)  The  Customs  and  Cential  Excise

 (xvi)  The  Customs

 Duties  Export  Drawback  (General)
 Sixth  Amendment  Rules,  1971
 published  in  Notification  No.
 G.S.R.  79  in  Gazette  of  India
 dated  the  6th  February,  1971,

 and  Centcal  Excise
 Duties  Export  Drawback  (General)
 Seventh  Amendment  Rules,  97I,
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 Published  in  Notilicution  No,
 G.S.R.  380  in  Gazette  of  India
 dated  the  6th  February,  2971.

 (xvii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eighth  Amendmest  Rules,
 97]  published  in  Notification  No.
 G.S.R,  8]  in  Gazette  of  India
 dated  the  6th  February,  97].

 {xviii)  The  Customs  and  Central  Fxcise
 Duties  Export  Drawback  (General)
 Ninth  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  382  in  Gazette  of  India
 dated  the  6th  February,  {97}.

 (xix)  The  Customs  and  Central  Fxcise
 Duties  Export  Drawhback  (General)
 Tenth  Amendment  Rules,  97!
 published  in  Notification  No,
 GSR.  277  in  Garvetle  of  tndta
 dated  the  33th  February,  I97!.

 (xx)  The  Customs  and  Cential  Excise
 Duties  Export  Draw  back  (General)
 Eleventh  Rules,  973  published  in
 Notification  No.  G.S.R.  278  in
 Gazette  of  India  dated  the  [3th
 February,  972.

 The  Customs  aud  Central  Excise
 Duties  Export  Drawbach  (Gene-
 ral)  Twelfth  Amendment  Rules,
 97]  published  in  Notification  No.
 GSR,  2I9  in  Gazette  of  India
 dated  the  I3th  February,  1971,
 together  with  an  explanatory
 memorandum,

 (xxi)

 The  Customs  and  Central  Excise
 Duties  Export  Diawhback  (Genera})
 Thirteenth  Amendment  Rules,
 97]  published  in  Notification  No,
 G.S.R.  248  in  Gazette  of  Indis
 dated  the  20th  February,  974.

 (xxii)

 (xxiti)  The  Customs  and  Central  Excise
 Daties  Export  Drawback  (General)
 Fourteenth  Amendment  Rules,
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 973  published  in  Notification  No.
 GSR.  249  in  Gazette  of  India
 dated  the  20th  February,  1971,
 {Placed  in  Library  See  No.
 LT.2!73)

 {6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  Section  59  of  the
 Customs  Act,  1962:-—

 (1)  G.S.R.  i935
 Gazette  of  India
 December.  1970,

 published  in
 dated  the  ‘Sth

 (i)  G.S.R  2006  published  oan
 Gazette  of  india  dated  the  I2th
 December,  970  together  with  an
 explanatory  memorandum,

 (iii)  G.S.R.  2007  published  in  Gi-ette
 of  India  dated  the  2th  December,
 1970  together  with  an  explanatory
 memorandum.

 (iv)  GSR.  2040  published  in  Gazette
 of  India  dated  the  I%h  December,
 t970

 (२)  G.S.R.  42  published  in  Gazette
 of  India  dated  the  ist  January,
 1971  together  with  an  explanatory
 memorandum.

 4a)  CS...  8५  published  in  Gazette  of
 India  dated  the  6th  January,
 i974.

 (\il)  G.S.R.  90  published  in  Gazette  of
 India  dated  the  6th  January,  1971
 together  with  an  explanatory
 memorandum.

 (viii)  G.S.R.  oF  published  in  Gazette  of
 India  dated  the  6th  January,
 973  togetber  with  an  explanatory
 memorandum.

 (ix)  G,S.R,  89  published  in  Gezette
 Of  India  dated.  the  Gch  Bebrusry,
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 97]  together  with  an  explanatory
 memorandum,

 (x)  G.S.R,  222  published  in  Gazette
 of  India  dated  the  {3th  February,
 97]  together  with  an  explanatory
 memorandum,

 {xi}  §,0.  98  published  in  Gazette  of
 India  dated  the  Ist  January,  97
 together  with  an  explanatory
 Memorandum.  [Placed  in  Libra-
 ry.  See  No.  LT-22/74]

 (7)  A  copy  each  of  the  following
 Notifications  (Hind:  and  English  ver-
 sions)  issued  under  the  Central  Fxcise
 Roles,  944

 a)  G.S.R.  2005  published  in  Gazette
 of  India  dated  the  {2th  Decembe:
 970  together  with  an  explanatory
 memorandum

 (i)  GSR,  wil  published  in  Gazette
 of  Indin  dated  the  {5th  December,
 970  together  with  an  explanatory
 memorandum,

 (ni)  GSR.  F,  2044  and  2045
 published  an  Gazette  of  India
 dated  the  i7th  December,  970
 together  with  an  explanatory
 memorandyn,

 (iv)  GSR.  2047  and  2048  published
 in  Gacette  of  India  dated  the
 ith  December,  970  together
 with  an  explanatory  memoran~
 dum,

 (v)  G.S.R.  2063  and  2064  published
 in  Gazette  of  India  dated  the  26th
 December,  970  together  with  an
 explanatory  memorandum.

 (vi)  GSR.  3)  published  in  Gazette  of
 India  dated  the  2nd  January,  1971.
 together  with  an  explanatory
 memorandum,
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 (vii)  G.S.R.  294  published  in  Gazette  of
 India  dated  the  27th  February,  1971
 together  with  an  explanatory
 memorandum.

 (viii)  G.S.R.  295  published  in  Gazette
 of  India  dated  the  27th  February,
 I97)}  together  with  an  explanatory
 memorandum.  [Placed  in  Libra-
 ry.  See  No,  LT-23/73]

 ener  MY

 WM,  46  brs,

 MASSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  |  have  to  report  the
 following  message  iecetved  from  the  Sec-
 retary  of  Rajyya  Sabha  *

 “In  accotdance  with  the  provisions
 of  rule  if  of  the  Rules  of  procedure
 and  (  onduct  of  Business  in  the  Rajya
 Sabha,  lam  directed  to  enclose  a  copy
 of  the  Imports  and  Exports  (Contiol)
 Amendment  Bill,  1971,  which  has  been
 passed  by  the  Rajya  Sabha  at  its  sitting
 held  on  the  24th  March,  973.7

 IMPORTS  AND  EXPORTS  (CONTROL)
 AMENDMENT  BILL

 AS  PASSED  BY  RAIS  A  SARTTA

 SECRETARY  :  Sir,  |  lay  on  the
 Table  of  the  House  the  Imports  and
 Exports  (Control)  Amendment  Bill,  19TE
 as  passed  by  Rajya  Sabha.

 4.47  brs.

 RESIGNATION  BY  MEMBER

 (SHRI  BUIAGIRAT  HT  GOMANGO)

 MR.  SPEAKER:  |  haveto  inform
 the  House  that  Shri  Bhagirathi  Gomango,


